\230IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION
WRIT PETITION (CIVIL) NO.35 OF 2005

HARSH PATHAK a- | Petitioner
VERSUS

ICICI BANK a- | Respondent

WITH

TRANSFER PETITION (CIVIL) NOS. 278 AND 405 OF 2008

ORDER

Mr. Vivek Tankha, learned senior counsel appearing for the
petitioner submitted that with the subsequent change of
circumstances, the grievance has become slightly different. We
appreciate the submission put forth by the learned senior counsel.

In our considered opinion, if any grievance remains, the same

should be put forth in a different writ petition so that, that can

be appropriately appreciated and directions, if required in law,
shall be issued.

With the aforesaid observations, the writ petition and the
transfer petitions stand disposed of. There shall be no order as
to costs.

................ J.

(Dipak Misra)

New Delhi;
July 08, 2016.
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UPON hearing the counsel the Court made the following
ORDER
The writ petition and the transfer petitions stand disposed of
in terms of the signed order. There shall be no order as to costs.
The IAs, if any, stands disposed of accordingly.
(Gulshan Kumar Arora) (H.S. Parasher)
Court Master Court Master
(Signed order is placed on the file)



